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(By Hon, Mr, Jyatice U,C. Srivastava, V.C.)
This r evisu application ls dlractsd against
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tha-judgemant and order dated 30,7,9J], The case uas 1
hear d¢ and dlsposed of after hegring the counsal '
for the parties and considering the facts,
scops of review application is limited, On behalf 1
of dnlon of India two more errors have besn pointed }

out in the judgement, Thae first so C@Llﬂd error is
80 p01ntcd that the Trlbunal s observations rag_rdlﬁg
the accepténco of sption exarciced by the zoplicant {
is not correct and as a matter of fact the opticn

was not accepted, Even if, the opticn was not

accepted and there is no errer in narration of fact
the conclusion not having baen based ag it the same d-
does not effect the conclusions arrived at and as

such it cannst be a ground for review, The other

€0 called error which has been peinted out that
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the Tribunal has wrongly used the uord®fitment', As a
mafter_of fact the scracming according to the reted
anplication was not for the purposes of fitment in the
new grade but the screening was for ths purpeses of
Pinding out as to yhethsr a particular staff  artist

Was to be alloued to come over of tho nay terme and

gondit ions er not and not only for the purposes of grade,

The screening was to be done regarding the nau terme and
condit ions and grade, . This itself included fitment 6f

a person in the particular grade and was excludsd from

merely because of the word fitmenthas besn used
the phrass/ResxEexneX 2R EX xR X KN BXBNEXEX

by eondlnéing it new terms and conditions «nd grade
will not change any legal and factual pesition,
Aggordingly ther® appears no error which could be said
to be apparent on the face of the record, as such this

reviy application ‘has no merit and it is dismissed,
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